
ktrc nC TU P(ITPV 
	

ORDERS OF THE TRIBUNAL 

i- 
c4-Q i$Q 

O.A.!os. 511/95 & 512/1 995. 

DATED 27.6.2000. 

'lt&ese two matters were disposed of in aider 

4J -----------,- 
Iate5 64,200O on a Memo filed by the learned Addi. 

andiflg counsel stating that the charges framed 

against the petitiCflers have been wIthdrawn on 

13.2.99 and the OAs have becane infructio.Is. 

LearnOi p,iditional standing Ccjlnsel has filed a 

4A with Copy to other side stating that cnLy one 

of the charges has been withdr n and in respect 

of other charges sUbSti1tmem0 as been issued 

cczsistiflg the same charge. It is subnttted by 

 

learned Addl.Standing counsel  that this is a 

separate cause of acticn and in view of  this, 

the OA disposed of can not be revive5.we agree that 

wt 	the Departmental authorities are free to 

prcceed in the Departmental prccecdings an the 

basis of the SUbS titj.it& charge.If the applicants 

have any g rievance with rega rd to this, they are 

free to approach afresh.In vi.w of this the MA 

is disposed of accordirigY.Laet a copy of this 

order be given to learned counsel for both sides. 

vic*PrQ  

Melflber(JudL.) 

2-2 


